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CEI\TrRAL ADMINISTRATIVE TRILJi L GiJAHATI BEH, GJWAHATI 

OR:GINAL APLICATIO•  

a .............. 	 ... 	......A.PPLICAr(S) 

Union of Indi 	 - 	 RESPOI\DENT(S) 

For the App1icar(s 	.. 	1r.B.K.Sharma 	- 
Mr,S.C,Biswas 

. 	. 	Mr.K.Bhattacharyya. 

For the Respondent(s) 	Mr.A.K.Choudhury, Addi.C.G.S.C. 

OFFICENOTE DATEj 	 ORDER 

	

14'9.-95 	. 	Mr.B.K.Sharma for the applicant. 

Mr.A.K.ChoudhuryAddl.C.G.S.C. for 
• 	 - 	respondents on notice. 

to 
4..eaveLjoin iri'sinle applica- 

tion granted. In "jew of pending O.A. 

No.168 of 1.995 application admitted. 

• 	Respondents to file written statement 

on or before 13.-11-95. Pending further 

order the operation of the order con- 

	

- 	taming letters dated 26-7-95 and 

31-7-95 is hereby stayed Liberty to 

respondents to file show cause and 

seek modification as advbsed. Retun-

nabic on 311-95. 
Adiriirnc'd to 13-11-95 
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O.A.NO.  

14.11.95 	Mr B0K.Sharma for the appli- 

cant. 

Mr A.K.ChOUdhUrY,Addl..G.S.0 

• 	for the respondentS 

At the.request of learned Mdl. 

C.G.s.0 time 4rarited for written 

statemant. 

Adjouxne for orders to 	• 

8 .I.1996. 

Vice-cia'irman 
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8-1-96 
IrB 0i(Sharma for thu applicant.. 

I4rA.I(,ddl.COGbS,C for the responctents.. 

• 	 djourned for orrs to 19-2-96 • 

Liberty to file cointr. 

Neer 	 .ice-Chairman 
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eariflg on 25-4- 
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O.A.No. 

25.4.96 	 Mr A.K. Chouthury, learned Addi. 

C.G.SC. is present: 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

M e Mvr 
nkm 
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O.A. No. 

7.€.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. A.KChoudhury, Addl. C.G.S.C. for the 

respondents. 	. 

Hearing adjourned to 25.6.96. 

H 
Member (3) 	 Member(A) 

4- 
LI. 

25-6-96 	Learned counsel Mr.KBhattacharjee for 

the appliqant. Learned 'kidi.C.G.S.C. Mr.A.K. 

Choudhury for the respondents. 

List for hearing on 5-796 before Single 

Bench 

pg 	 . 	 ML 



O.A.No. a6lqr e 

5.7.96 

pg 

Mr K.Bhattacharjee for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
1LOflf 

both the counsel heard 

and concluded. Judgment reserved. 

6 Meriber 



01 
O.A. No. 	96 

OFFICE NOIES 	 DA!IE 	 CCXJRT' s ORDER 

12.7.96 Mr.A.K.Choudhury, learned kdl.C.G.S.C. present 

and informs that Nr. K.Bhattacharjee has some 	' 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Meie~-r- 

trd 

F] 



• 	
O.A.N6186/95 

I 
17 7 96 	 Learned counsel Mr K S 	iattacharjee 

for the applicants and learned Addi. C.G.SC., 

Mr A.K. Choudhury for the respondnts. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

Order dated 29.3.1994 in O.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Hon'ble 

Supreme Court in SLP (CC No.1821) (in . Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 An O..A.No.480/89 had been 

received. This order could not be discussed during 

the course of hearing. Hence in order to give 

opportunity to the both the sides the O.A. has 

been placed fQr being spoken' to. 

After hearing the counsel for the, parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of. the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of' India and others 

-vs- D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the parties. 

Member 

nkm 



O.A.No. 

25.6.97 	None present. List for hearingn 

Mem ber 

nkm 

15 

20.8 .91 	Heard Mr K.Bhattachjee for the 

applicant and Mr A,K,Cboudhuryalearned 
Addl.c.G,8.c for the respondents. 

Counsel of both sides have c1eted 
their submissions • Hearing concluded. 

adgmerit reserved. 

Member 

HO 

Judgment and order pronounced. 

10-997 Application is disposed of in terms 

of the direction contained in the 

order. No order as to costs. 

Mer 
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUAHATI BECjI 	. 	. 
- 

Date of Orderr : This the 10th Day of &9Pterrtber 1997 

ShrI G4L..Sang1yineAdiUifliStratiVe Member.  

O4AeNOc 166 of 1995. 	. . 	. 

Sri Tikendrajit Brahim 	& .23 others Appl cant's. 

- Versus  

Uniofl of India & 'Ors. 	 . 	. . 	. Respndents 

• 
. 	O.A.No. 183 of 1995. 

'Sri Gangadhar Kalita & 18 others . App 1ic ants 

- Versus 

Union of India & Ors. • 	f 	 e..p9ndents 

O.A.No. 184 of 1995 

Sri Baikuntha Das & 14 others 	. &Pp1ic.nts 

- Versus  

Union of 1ndi 	& Ors. 	 • 4 	.Reporderits . 

Oa?,NO4185 Of 1995 
'I 

Sri P.R.Rajak & 11 others .ApplicanJ& 

Versus LI 
Union of India & 0rs kcspnderL.. 

O.A.NO. 186 of 1995. 

Sri K.K.Choudhury & 26 others 	 • 	hpp1icazts. 

Versus - 

Union of India & Ors. 	 • 	. Respnd4nts. 

O.A.NO. 187 of 19 015. 

Sri Tapeswar Singh & 16 others 	 • 

- Versus 

Union of India & Ors 	 • . Rcspond€nts. 

C.).No. 188 of 199 

Sri Prem }1mar Baishy 	2 othcr; 

Versus - 

Union of India & OrE 

O.A.NO. 18 of 

Sri Mahendra 1urur D€' & 21 othe:s 	 .ALicant.. 

Versus 
' I 

,.Uriion 'of India & Ors. 	 4 .Resjondente 

cor1td.js .2 

' 	.-,.• 
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Imam 
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. 	 •-- . 	 -- 	 .-'-,. 	•r--. 	
..-.. 	-.... 	 - 	,,_._ f.. 	 . 

r1Cants 
't 	 - 	-. up 	Z, f, 	 I 

; 	. 	 •' 	 , 	: 
- 	

£ 	

secretary th44 
: 	 - 	

.  bV 
- - 	

rrjhjf Brani )e.. ; 

t r 
r 

2-.ThthièfEnineer 	 I 

- 	 .. 4. 
- 

I . 2  

3.%,,Oarrison'Englneér. 	j 
859 Engireerorka Section 	 . 	 I  

4 • Controller of Defence Accounts, 
Gauhat1. 	'2a 	 4 4 £ Respondenta51.  

OA.NO.'19l of 1995. 	 ' 

I 	 sri: RajatjCantiDêyc 24 others 	• o:.i1icants. 	TI 

. 	 . 	 .. 	 : 	. 	.:. - 	- 	 - . 	 .:. •' 	-• ' 	 . 	1 	-
Ap 

	

- -Versus c' 1T 	 I 	
I 

I 	 1 • UrIS Ofl of. 1ndia 
2. The C)ef n4neerG 

Eastern Command. 	 . 	 - 

,Q. -Calcutta. 	 - - 

	

- - - --- 	__4_•_• 	. - 	. 	. 
859 -ine?rWorkê Section, - 	 - 

.C/o - 99 	 • ..- 	 - 	 ::-- 	- - 	. 	- 	. . -. - - i 
.- 	 0 Con 	l troleroE-Defen 4 	 ce 1ccounts 0 	 -- - 

Gauhati 	...- 	 - • • -. .RGspondents. 	( t 

0A.No.l926f 1995. 	 - 

li Sri Jugl Das&24others 	 • .• ppcants 

 
Union of India 
The Chief3Irigiheer, 
Eastern Command  
Calcutta.  

JL 3.Garrison••ngitiee 	: 	. 	• 	- 	:.. 
859gineer Works Section 	- 	 - 
do 99 A.P00 
Controller.of Defence 	ccunts 	-. . 	. 	.- 

: 	 Gauhati.- • ;. 	-. 	. 	 . 	- - - 	-• •eRespondents 	1' 

OANO. 193 of 1995.  
Sri /anda 	 & 22 others 	• • . AppUcants 

. Versu 	 - 	IkfrI 	
I 

I 	 1. Unionofnô1aWf- 	, 	7*t3J 
I:Ic 	'- 	M 	 I 	- 	, _ 	 I 

2 . hè Cj jJ 

I 	• 	 .. 	*_-. 	 -:- 	: elk 
OR 

I 	I 	 3 0 	 . 	 ' lk  

::: - . - ,- _  

IN 

'  
- 	 - 	 .-. 

- 	 -' 
- ---- r 



! 	1 
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-. O..No. 194 of 1995 

Sri Mi). Ch. Saikar & 23 others. . . 	. kppl.tcants. 

- Versus - 	
1 

1. Uniii of 	India 

• 	 2. The Chief Engineer, 
Eastern Command H.Q. 
Calcutta. 

3. Garrison Engineer. 
- 859 Engineer Works Section, 

c/c 99 A.P.O. 
• 	 4. Controller of Defence Ncounts 

Gaubati. . . . Respondents. 

OA.NO. 195 of 1995. 

William Snith & 21 others . . . Applicants. 

Versus- 

 Union of india 

 The Chief Engineer, 
Eastern Corrnand H.Q. 
Calcutta. 

 Garrison Engineer. 
859 Engineer Works Section 
c/o 99 A.P.O. 

 Controller of Defence kCounts, 
Gauhati . . . Respondents 

O.A. No. 196 of 1995. 

Sri Someawar Bhuyan & 24 others . . . Applicants 

-Veraus- 

 Union of India 

 The Chief Engineer. 
• Eastern Command H.O. 

Calcutta. 

 Garrison 	Engineer, 
859 Engineer Works Section c/o 99 A.PO. 

 Controller of Defence Accounts. 
Gauhat.t. 

• O.A.NO. 197 of 1995. . 	 H 
Sri C.x.Janardhar & 24 others 	. . . Applicant 

- Versus 

Lunion of India & Others 	 . . . Respondents 

The Chief Engineer. 
Eastern Command H.Q..Calcutta. 

Garrison Engineer, 
859 Fgineer Jorks Section c/o 99 A.P.O. 

Controller of Defence Accounts 
Gauhati.. 	 . . . Respondents 

?dvocates for all the ap1icants : Sri B.K.Sharma & 
• 	K.Bhattacharjee 

Advocate for all the respondents : Sri A.K.Choudhury, 
Ad1.C.G.S.C. 

contd. .4 
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I 	original 
56  

Wk H.  posted 

	

•: 	. • . • State of .unachaLPradesh . 
o  

	

% - 	- 	appLtcationsJiad.beèn grantedPacts and1a1nvo1VedJj 
- 	: - 	•- 

these applications are same and there fore, är the sa)i 
.. 	•:•'- i•-t' 	: 	.  

; 	
k 	

? 

?• 

coven ..l.gixiai 	
.. 

31 

TZ 

by t hi s cornmon, order  

	

- 	 • 	: 
Ocall 2 • 	The ,ecia1 Compensatory 

Allowance Was paid to the Eence Civi1imn áp1oye41 

posted in the NEWLY DEFINED FIELD M.EAS d MODIFIEDj 

FIELD AREAS with effect from 1.4.1993 vide iI ,iiiziistry of 

Defence No .8/37269/AG/PS-3 (a )/165/D (Pay/Se*vices) 

dated 31.1.11995 zas]Ow piA  

j )Defenc civi 
in the new1y efined fiéIdaril 

'1 	 '

eas 
continue to be extendedt'conce'ssiodf 
enume ratted tn nexure°c t a 
letter - No .W02586/AG/PS  3 (a7qj 
(Pay/Services)dt 251 Yan644 Defie 
civilians emplOyeesservLflg in 
Defined Yield lAreas will ;ht-irWeRltd  
be extended tk concesaion enute 
in Jippendix B', rto'  Cbvt Letter 
257 62/AG/Ps 3 (a )/146-S/2/b(Pay/ic8) 
dt 2nd March 1968 • 
ii) In addition to 	e: , ue encez 
civilians employees serving in 
newly defined Field .hreas and Mq11fied 
field areas will be entitled tobneñtjj 
of Special Compensatory, (RemotiIity) 

tfUkWT 
a t TI  oLdC SANGLY 

Al lowarace and. other alloances 1 	'\ admissible to defence civiliansjper 
the existing instructions is e4bj, 
th.t S Ministry from time to time 

The date of 7.effect of the above order wassubstituted- 

by corrigendum 	B/3 7269/AGLPS3 (a NO ,. 	. 	 .. 
dated l2.9.199S1as below 

These .orcr 	ifi 11 con 
0ef the date of issu 



- 

4 

• f73I7t5. In other wozds, 
no recovery will be made on account 
of concessions like free rations/free 
single accommodation etc already 
availed of by Defence civilians as part 
of Field Service Concessions from 
1.4.93 to 31.1.95. Similarly, no payment 
on account of St*/ScA/SA(RL) will 
also be made from 1.443 to 30.1 .95. 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter No.91 

37269/AG/PS-3(a)/7800D(Pay/servjces) dated 17.4.1995 

insofar as it relates to employees pos,ted in the Newly 

Defined Field Areas and-nèw1ydefined Modified Field Areas 
as below ; 

•Te Defence Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 

• as admissible to defence Civilians, 
as hithertofore, under edsting 
instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in the 
newly defined Field Areas, Special 
.Compensatory (Remote Locality) Allow -
ance and other allowances are not 
concurrently admissible alongwith 
Field Service Concessions. 

3, 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned k.:ldl.C.G.s.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities ( FSC for short), namely, Free 

Ration, Free Single accommodation etc* provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 

Special Compensatory (Remote Locality) Allowance, SCA for 

short, in addition to FSC* As2cordingly the amount of &At) 

paid for the period from 1.4.1993 to 31.1.1995 was not 

contd... 
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' 	 _______ -• 	 ' 	- 	•.-._- 	•- 

t' 	admissible to tt 	á1d s de). it9  be recovéród., 	r• 

	

.:., 	 - •' 	
, 	 . J.. 	t 	, .- 	 i 	ii 

j 	 Learned consel J4 IdE attac 	&e, subm.tttied ?M1 	, 
contention of the resporidete js not s4aáP .  

•- 	- 	, 	..t  
Ornar vs. Gatrisoñ &*inee1 r (1995) 30 ATC 7634 

• ' 	 -( 	 Z 	 J. 	 .. 

Vriinal had held tha. SA fsdrnrib1e in iddittoO 
•'  

. 	
. •j,..; 	 - II 14  

FSC. In many other c'es Lu h as O.Nd12 ad12Sof A  
c'S- 1; 	

II 

• 	 1995 etc. Defance civilian. employees 
t 	 P 4 

the Tribural had a11owd payment .  of SA.  

r 	 : 	
' 	- 	

- 
Union of India & othr ye. B.Prasad. B.SOand, oherS, 

1997 SOC (uS) 1055 8 e 

that upto 17.4.1995 Special Aity Allowance. and 7iel& 

	

....... 	'-: 	- 
Area Special Compensatory (Remote Locality) •Alloance r.. 

are admissible together. Thus the applicants àre  

	

- 	 -- 	I' 
entitled to payment of SCAP. 

4. 	The cause of action arose out of the Order 

No .Pay/Ol' dated 26.7 .1995 issued by 

	

--'f 	 r 
is Controller of Defen0ecouflts. Gauhat a&he 

order dated 31.7.95 Tisiie'd b 	-AccöiitG OffiO of 

the Area ?Jcounte OfficeF1  Shillong. A tuele vã6140ing!t. . 

on between the administrative authorities Of the 

respondents 1 to 3 in one hand and the Audit and courts 

authorities on the other over the question 'of payment 

of 3Aalongwith PSI. The CDA. Gwuhati wrote - in his 

No.Pay/O1 dated 26.7.95 : 	 - 

tn view of pending clarification -' 
regarding application of provisions 
of Miii of Defence letter dt.31-1-95, V  
and 17-4-95 payment V on account of 
8A(RL) for the period- 1-4-93 onwards ;i 
already made is irregular and uriau-)-
thoriséd and requiring recovery in 
lumpsum from the ensuing pay bills 

V without any con 5ideration and inti-
mated to this • AC Shi hong has 
already been instructed to effect 
recovery in lump-sum 

contdo.. 
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per,Mn of, Def letter dated 13-1-95 
- Area 	Aruacha1 Pradesh ceztajn 	of 	 havebeen 

-: 	11issif1ed. both 	je1d -and Modified Field Area 
asiie11. Please intimate specifI 	authority 
.icla.ssifying your office location in 	ocb.ed 

-- 	- - 	 Area. If located in modified field area, 
- 	facility of FSC may be stopped forthwith and 

recovery if any from 1-2-95 on account of cost 

:1 . 	... . 	 . 	of FreéRation/Sing1e accommodation may be 
effected before allowing SCA(RL). 

-In..uture advice of your AAO CE on financial 
matter- - may inverlable be accepted to avoid any 
cOm11CatiOfl whIch has -arisen flow0" 	1 I 

The Accounts Officer, Shillong followed it up as below: 

"The recoveries may please be effecteth,from 
the concerned.. Indirected involved inihe 

i-r 	 following biliâ to comply will be directive 
3 	 . 	 of the C1A Guwahatj. 	 at, - 

O1/Cash/30 dt.29-5-95. 
01/Cash/31 dt. 29-5-95. 	a 
02/Cash/73 dt. 27-5-95. 	3 	 - 

- 	. 	 4) 	03/Cash/51 dt 17-5-95 
05/Casb/19 dt. 26-5-95 
O1/Cash/71-dt.30-6-95 

• .• 	 The sv paybill bearinq voucherrNooOl/CaSh/ 
SCA(RL) 

I 
69 dt. 29-6-95 on account of payment o'f • - 	 is returned -unpassed for the reason stated 
above." 

• 	
operation of the above two orders have been stayed by 

the Tribunal at admissiOn Of the present originaitappli- 

cations. -- -. •. 	 S
-. - 

5. 	- The decision of the Tribunal In S.C.Omar(Supra) 

was based on the its decision in D.B.Sonattand others. 

SLIP No.17254 of 1995 filed by the respondents ws dismi- 

ssed by the Hon'ble Suprene Court on 24-7-1995 with 

liberty to file Review Application. Review App1ication 

No.18 of 1995 filed by the respondents was dismisseó 

by the Tribunal on 20-11-1995 D.}3.Soriar and bthers ,, 

RA 3/95(0.A.48/89)and RA 4/95(OA 49/89), and somt. oll the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter In Union of India and others yE. 

B.Prasad, B-.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 	- 

by the Hon'ble Suprne Court In that case. The 

J
Honbl-e Supreme Court had held In the Order dated 

contd/-g. 

.4 	 - 



' ..'-., -.' 	 - .-- 

	

t - 	 - 

17.7.1997 in that case that upto 17.4.1995 the employ' 

- -- 

	

	. --ãérEi€led to both the Special Dety All ance and 

the Yield Jrea Special Compensatory (Remote Locality) 

	

-. 	 Allowance iand thereafter to only one Special , lowance 

in terms of the aforesaid order dated 17 .4.1995 .Further, 

as regards payment of Special I)ity Allowance to Defence 

	

• - 	 civilian employees posted in Field Areas and iii Modified 

Field Areas the Government was directed by: the Hon 'ble 

&lpreme Court to modify the order dated .17.4.1995 and 

issue the necessary corrigendum. It was .also directed 	11
.  

that Union of India is not entitled to-recover any 

payments made of the period prior to 174.1995. In the 

impugned' order No.Pay/01 dated 26.7.1995 the CDA had 

referred to the letter dated 13.1.1995. issued by the 

Ministry.:of Defence classifying certain areas of Axuna 

	

• 	chaipradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K. 

.Choudijury. learned Mdi.C.G.s.0 'submitted that classi- 

fications of areas were made under letter dated 13 .1 .1994 

and not dated 13.1.1995. Mr K.Bhattacharjee submitted 

that the applicants were posted In Modified Yield Areas. 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order.dated 

17 .4.1995. The impugned actions of the CDA: and the . 

Accounts Officer were taken by them pend.thcj clarification 

of the order dated 31.1.95 and dated .17 .4.1995 by the 

authorities under the respondents No.1 to 3 • From the 

impugned order No.PM/1/306-CI dated 31.7 i95 Issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Compen 

satory (RLj Allowance made from 4/93 to 1/95 through 

contd ... 9 
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the vouchers mentioned therein • In some of the origi. nal 
- •_ 	 appljcatjoflsurlder consideration however..t CrA, 	V 

• 	 Gauhatjwas'''n'ot made 
V 
 a respondent while in all the 

• 	 Original Applications the Accounts Officer, Area ccounts  
• 	

V 	
V 	

Of fic shillong was not made a respondent. In the facts 
and circumstaes stated above the respondents I to 3 

are directed to Communicate to the CDA, Gauhati the 
V 

	

	
clarifjcaUons sought for by him in the impugnea order 
dated 26.7 .95 as mentioned above as soon as. It may be 

V 	
possible. On receipt of the conL-nunication from the 

respondents the CD3, Gauhati shall take approprjate action 

immediately. Till such action is taken by him, the 

operation of the impugned orders in eachrJqji 

Application shall rerin susperded. 

With the above drectior, the oriqij pjc 

tions under cosidcatjon arer disposed ot No ord 
• 	- 	to costs. 	

V 

. 

I 

2 
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INTHE CENTRAL 	 BUNL GAUHATI 

BENCH JTGUWAHTI 

Oiginal.ppli.catibn No. 

IN THE MATTER OF: 

Sri K.K.Choudhury, 5/0 

Sri. D. Choudhury & rs. 

.:... M)plicants. 

'- 

 

Vs.-  

Union of India and Others. 

%spond'nts 

C, /Y 

It is respectfully submitted for the ap'plicants. 

1. 	That the applicants have submitted - a joint petition 

seeking relief of. payment of allowances and service benefit 

as admisible to civilan central Ger'ninent employees in 

terms of Officememoranda dt. 1412 • 83 and 1.12.88 of the 

ministry of Finance(Deptt.of Expenditure) of Govt.of I&ia. 

2. 	That from facts of t he case, it would be clear that 

all the application have a common cause and interest in it 

as such the joint application deserves to. be entertained 

as provided by Rule 4(5) Of the procedure Rules. 

In these premises it is prayed that the Hon'bIe 

Tribunal may be graciously pleased to pemit fillingsof 

single application by. all the applicants jointly for ends 

of justice. 	.. 	 . 

cofltd... 	 - 

1 



vLaIFICTIQN 

O fl Of 	.-. 	 employeed  

under the darrion Engineer, 859 .Engineer Worke 

ection C/o 99 i-.P.O., do hereby verify that the 

application are true to my 'knowledge and beiicf. 

Date :- 	/cQy I G if AlOR4  

0 

1 
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APPENDIX A 	 ' 

• 	 FO1NFOPM I: 
- 

APPIJOATION UNDER SECTION 19 OVF THE ADMINSTRATIV 

- 	 TRIBUiAL ACT: 19: 

N 

Title oft he cEse: Sri K.K.Choüdhury & Ors. 

• 	 •: 	 , 	

.• '. 

Vs 

Union of IndIa & Urs. 

Respondents'. 
/ 

INDEX 

'SL.Eo. •Description'Of documents relieupon pa 	No. 

	

.1. ApplicatiOn 	V 	

V 

Annexure : copy of letter dt. 26.12.95 	1-1Z 

Annexure B: Letterdt. 31.7.95  

V 	
4• Jnnexure O 	opy of memo dt. 14.12.3 

5. Amiexure D :copy of memo dt. 1.124  

Noe:.• Other documents ref ered to In the application are 

V 

	

	 sizedand possessed byarid happen tobe in.the 

central, custody and power of respondents.bethg 

correspondence exchanged in offiEal channe and may 

V 	 • be required tob e produced by respondents. 

V 	

V 

nature of V Applicant 

For Ue in Tribunal's 	 ' 

V 	 Office: 	• 	 V 	

, 	 V • 

• 	' 	 Date of Filing:' 	V  

Signatu' e 

V 	

V• 	 for Registrar: 	
V 

V 	
I 



IN THE CiNTRAL DMIN5TRAflVE TRIBUNtL GJUHATI BSNCH 

• 1 • Shri K.K. Choudhury, son of Si D. Choudhury. 

2. Sri N.Dang, son of late Mathin )ang. 

Sri B.C. Koch, s/o Shri Hemadhar och. 

SrI Raphe]. Sering, s/a E1rus Soring. 

. Sri R.N. Goswami 2  son of late Sorn kanta Goswami. 

SI Pradip Kr. Bania, s/o Sri Ramesh Banla, 

Sri ArunBawri , s/olate Lakhi Bawri. 

. Sri Shiv Ram Sawant, s/a late Bithal Sawant. 

9.Sri Augustine Joseph, s/o late p.S.Joseph 

10. Sri Tanka Bahadur Chetri ,.s/o late Chandré Bahadur 
Chetrj, 

11. SrI K. Sakhi Chand Prasad Shanna, s/o late Hardev 
- 	 sarma 

120 :ri Kolamon Boro , son of Shri NabinBôro 

13. Sri Lal sInghB1miki, s/o late ChatreBalmiki 

14 ,  Sri Pradip Ds,s/o late Tankeswar Ds. 

15. Sri Bhulan Pd. Mahato, 5/0 late Badshahi Nahato. 

16. Srth S.K.Dutta, s/oSri Sushil Kr, Dutta. 

17. Sri Mahinder Paswan, son of Sri Faujdari Paswan. 

49. 
1. Sri Santosh Kr# 	s/o late Keshab La). Guha 

19. Sri Babul ch, saha, s/o late Digendra nath Saha. 

200 Sri Radha Kant Kallta, 5/0 Sunti Kalita. 

Sri Samir Roy Choudhury, s/o Sri Xta jendralal Rcy 
choudhury. 

Sri Bhupen Sonowl, son of Sri Khagen Sonowal. 

SrI Arabinda Pal, s/o lat e Aswini Kr. pal. 

Sri U.N. Mushaharl , son of Madhuram Mushahari. 

Sri Keshar Singh, 8/0 late Dayal Singh. 

Sri Dulal ch. Keot, s/o late Madan Lal Keat 

...aU employed in B/R I, 

under the -- 

7kCAc2cf7i 
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under the Garrison Engineer , 

59 Engineer works section do 

- 	99 I.P.O 	•....ipplicants. 

Vs 

I • Union of 1 ia 

represented by the secretary to the 

Government of India, Ministry of 

Defence ( Engineer-in chief's Branch, 

rny. Head Quarter),New Delhi. 

The Chief Engineer, 

Eastern Commond H.Q,Calcutta. 

Garrison Engine er, 

9 Engjrjer  works section do 

Controller of Defence, 

ccourits ,Gauhati. 

Respondents. 

DETAILS OF APPLICATION : 

1 • Particulars of order against whIch t he application Is 

made.. 

'Letter No . PW'1/3 06-OI cit. 3.1.7.95 issucd by accounts. 

Officer dircted to recovery special compensatry (aRL) 

allowance from 4/93 to 1/95. 

2. Jurisdiction of the Tribunal: 

The applicants declare that the subject matter of 

the order....... 3/ 

jazctZy 
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the order against which they want redressalis within the 

jurisdiction of the Tribunal 

• 	3. LimitatiOn 

The application furder declare. that the application is 

within the limitation peri od prescribed in aection 21 

of the Adrninstrative Tribunal Act, 195. 

4. Facts of the case: 

1) That the application are civilindefeflce employees 

of Military Engineer service Department eniployee under 

the respondents and as such the applicants arE posted to 

work at high altitudes of Arunachalradsh ,a hard, 

remote and costly area wher a necessbies ar essential 

service of life are very scarce and are available only 

on paying abnonnaily high prices. 

2) That the central Government ordered for payment of 

special duty and special compensatory (Remote Locality) 

allowances to its employees posted in-the NorthEastern 

Region oft hecountry to attEact posting to this remote 

and costly locality. The filed service coneessions were 

extended to the civilians by he Government of India, 

Ministry of Defence vide their'letter db. 25 1 . 64 as 

amended from time to time. The applicant are in reeeipt 

of Modified field service conQeesionS are also being 

paid to GREF sbaff p"sted to this area. 

dated ......4/- 

Ic &': 



3) 	That the need for attrecting and retcining the 

service of competent staff for service in the North 

Eastern REgion comprising the seven states including 

Jrunachal Pradesh was engaging attention of the Govern - 

ment and with a view to review the existing allowances ar 

service benefits to p1oyees posted inthi rEgiOn a 

camitt ee under the chairmanship of Secretaryi ,  Depa rt 

merit of personnal& drninstr8tiVe Reforms was appouthed 

and after considering carefully the recommendations of t1e 

committee, the preseó.nt of India was pleased to decide 

in fvour of allowances and benefits being continued as 

modified by Goverrent of India Office Memorandn No. 

20014j2/3—E.IV of Ministry of Finance(DEpartfllent of 

Expenditure) issued on 14-12.-3 Subsequent there after 

another office Memorandn bEñg No. 20014./16/ 6/E.IV./EII 

(B) dated 1.12. was issued making some improvements 

in allowances and fciltieS to employees posted in 

this region. 

That such allowances and facilities were admitted 

by the audit authorities in the past reference in this 

connection may be made tp'letter No. 1360/A/2623/EIC(3) 

dated 20.2.7 oft he C.W.E. TepUr • Vthere by Ministry 

of Finance, Department of expenditure office Plemorandum 

No. 20014/4/6—E—IV dt. 23.9.6 making special mention 

of the employees posted in Arunachal Pradesh . and to 

letter No. pay/24/IV/PC dt. 20.2.7 of the C.D. P , 

Gauhatio 
that 

J<,K Cve1;1 
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That, however, in so far as special compens5ting 

allrance isconaecnd , the C.D.A , Gauhati. as pET letter 

M/D dt. 31.1.95 and 17.4.95 allowed the applicants to 

withdraw the benefits with effect from 14.95 instead of 

1.12.93. The applicahts begs to state that they have 

withdraw the said benefits as per the order oft he 

authority, from 1.4.93 under protest. 

Be it stated here that with regard to special 

duly allowarDe as per memo dt. 14.12.3,and1.12. 	the 

97 
application has filed a petition No. O.A No.nd  after 

hearing the metter your lordship was pleased to dismissed 

the petition on 3.7.95 

That on the logo part of July the petitioner was 

informed by the office that CDA Gauhati lTide its letter 

No. pay/Cl/I dtd. 26.7.95 has directed the C.W.E. Tezpur 

& recov:-ry the amount of S.C.A which Was paid to the 

applicatiOflS W.E.F 1.4.93 to 1/95 pending clevrificatiOfl 

from Ministry of Defence. The arear price to 31.1.95 will 

be paid after receipt of clarification from the Miniry. 

( copies of letter dt. 26.7.95 and 31.7.95 

are enclosed hereto and marked se 

Annexure /. and B) 

That the applicants begs to statethat the autho-

rity has alrady gave to its imal Audit department to 

recovery the said amount as SCA which was paid earlie r 

to the applicants from the salaries inspite of the O.M. 

con4I-d....6/- 

C" < 	L/L 0 



dates 14-12-.3, 1-12-.- 

copies of O.M. dt..1J+.12.3 and 1.12.88  

are enclosed hereto and marked as 

nnexure C &D) 

• 	 5. Grounds for relief with legal provisions: 

• 

0 	 1) 	For that the applicants are entitled to special 

compensatory allowances as per office memorandam 

dt. 14 • 12 • 83 2  1.12. 88 inas.much as the &aid memo-

randum have been made .applicable& all civilianc 

central Govt. employees and cannbb be discriminatd  

against. 

ii) For that the departmental authority have been 

serial of the matter since after 1.12.3, inttally 

by making payments in accordanc ewith offic c memo 

randum dt.14.12.30 thereafter by making orders sto  

stopeng such payments and directing for rcovery 

of amounts already paid that to without seeking 

any clerafication is gross violation of the 

applicants rIght which 'is guarnteed under the 

constitution of India. 

iii.) For that not with standing pyment of SCII to 

the GREF personnel they being entitled to aliowartes 

and benefits under O.R.dt.14.12.3 and 1.12.88  

also, the applicant are also entitled to such silo-

wance and benefits, effective from 1.12.83 but the 

same was given effect from 1.4.3 which deprived 

the applicants, from their legitimati right. 

contd.. 7/- 

4 	

0 	
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Rnr that the respondent felito understand the 

nrder dt. 3-7-95 passed by this Honble Tribnal 

in letter and sprit as such the Respondents issued 

a direction to recovery the SCA from the applicant 

which is miscarriage of justice toward the appli 

cant S. 

For that the applicantsbeing posted to high 

altitude of Arunachal Pradesh m , the necessities 

and essential services of life ar care at such 

places and are available only or payment of obnor-

mally high prices which is far what unless the 

applicants are compensated to making payment of 

allowances and service benefits is pay office 

memorandn dt. 14.12.3 and 1.12.3, they shall 

have to face grave, injunction and serious injury 

that desized to be remedied by protecting t}t t 

from the vide as discriminatiOn that is guaranteed 

to them as citizen/public employees under Article 

14 and 16 of the constitute. 

6. 	Dtails of Remedies enhausted: 

The applicns declare that they have awaleed 

of all rnedies awaitable to them under the relevent 

srvie rules etc. as would be recealed fn aregraph 4 

above. 

contd. . . 

7/ ,  

V 



7. Matters not previously filed or pending with 

any other court: 

The applicants further declares that they have 

not previously filed any application, writ petition or suit 

regarding the matter to respect of which this application 

has been made, before any court on any other authority and  

any other bench of the Tribunal nor any such application, 

1rit pe;it.ion or suit is pending before any as them0 

, 	Relief Sought: 

The respondents may be order/directed to any 

pay to applicant the special compansating allowances in 

accordance with 0.M.dt. 1412 . 3 and 1 12.80 ofthe 

Central Gvernment as ref ered above andbe further pleased 

to eset aside washed the order cit. 24.7.95(Mnexure .) 

and 31.7.95 (Annexure-B). 

Interim order if any prayed I or 

The respondent maybe directed not to give 

effect of letter dt. 26.7.95 issued the r. .0.(D) and 

lette r cit. 31.7.95 issued byA.O. and also be directed 

not to recover the arrear amount paid to the applicant 

pending the clarification from the Ministry of Dfence. 

Lithe ellent of application being sent by registrard 

post etc.:- Not applicable. 

contcl... .9/- 
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11. Particulars of postal order 

of P..J* 	 j.••....ISa•SS••••I*•4SS 

filed in respect of application fee 

& dat,e.71...... 	issued by Guhati Head Post 

office fee Ha. 50/— payable at 

Gauhati is annexed hereto 

12. List of enciosers: Annexureaa 

arific ation 

I s  Sri K.K.Choudhury, son of SfI D. Choudhury 

employeed under the G1--'- 	, 859 Enidneer 

works setionc/o 99 A.P.O. do hereby verify that the 

contents as para / ) tl, 6 7 	 of the applicantion 

are true to my knowled..e and paras 2,3,5 are belief to be 

true on legal advice and that I have tat supported any 

material fact. 

Date: 	•1 	
Signature 
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_ciuc tIUO reCoiAezid&ttioit of thu 	i:ittLce have hU1k u\iciuLJ.y 
onuidord by the ()Vcrnii1t wd ttw P1. 0 eident tu now pLC:UJCEL to 

-&je.Lu iollo.iOi 

(1.)  
- - 	cr will bu n uixcc.i tenuzo o1 poetin oI. ) •: c31u ;i. a tj Th 	 i:zu 

- •fo' OI1'iUCXI- uL Ui 	LViO() u.L 1U y..ju 01 , 	atu 	jeorli ut it 
.,tliio for oIiioero with iIOiu iAtiut 11) y&tt4lU al fJcrV2.u(!, I'c.zioi0 of 
icavo, trainin q , cto. in txuciu oi'i5 day per year wii.l b exulu-
ding countixi .hc tenure period o1 43 	OCliru, C yl  oO1)lc- - 
tion of tho £i:ed tenure c'f uaxvloe cntion.t Qbo't :y be uoniii-
.-ç1eod for poeting to a otatiozi of Uir choice as :a c 	ocoiblc. 

-- -: : &ttarartory perforane of wities for tho pr eibe tcnue in 
- -Uip forth £aat ithall be ,1ven due roeoition in tii,aou o 

oiCtceru In the ctLor 013... 	 - 
- - 
	A)i.O 	Of (1ePUt& L:..tit 01 The ijentrol. GOvC.L1kI.1ittt C1:)l oy  cc 	- - 

• -, t the otatou/U11ioi TLUAtOVILU ul ths.. forth Luto.Ln j.:u•j.un iii 
• 	generally b .i.ur 3 yca'3 vitich con bo oxtendod in c.ueu,iew'1 

oaoco in oigericu of iubliu u.rvioe as well ac whcn the çnpioyco 
• ôorietcdiii pX?u1CU to stay ioitgcw. The adu&ucible deputation 
allowcuicc will aioo continue to be paid auxing the pexiod ui: 

•dcputation so cxtenu(:u. 	 -. - 

for  
• 	- 

• -•. 	- 	() rroriotion in catlie pouter 
-, - 	() doputttion to c'ivt.rriL tenure pOBto; anu 	. 

- 	• - 	(o) oouree of t.r;tliiX4 abroad.  

- The - enea1 re Q,uircment of at lo ot three ycaro OVi e 
0L4t p(.3G b. ,WCei A) etrl Q1111rc.,  (leoutattone noy alco be relaxod .. 
to' tio y'caro In (ICeOr\U oaoeu of Lcritorioua ucrvloe in Th. 1ortt 	'.. 
g, l3St.  

- 	
- Cont, , . . . • •. 2 	 - - 

:. 



• 	 •y ,  

if 

• 	' ut) ( UlflU n tiy ul u 1 1. b t: ILU c ill Uie C • .U. o f U11 C 1I) by COD Who 
in ftll tcnuiw c' .0 11t2ViCU In the  north 1aatc.rn I e(ion to 

cnt urrcct. 	 V  

(iii) 	JLUL 

tXltLLU. 	Ovcrr:t et'.1ii;i. O11l0yvWJ AiO Litt £11 Iiicjj 
tranzj t' 1' 11 t) i 1. t '' LI. ott 	ri ted & ap w i&i 1 

(V 
U ty) Allo wano C 

	

V 	Uic rt of .5 rt'1' cent of buolo pay B'u1jt to a ceiling of 	
V L 4U0/- 	r j!Oflt ('Ii 103111 	tIlt.f any utaticnt in tue Ioath }Pntern 

V V  Iei'Lon Such of tkto e 1ey.cc 'ho ure execpt f"o pytiieiit of 
•1fleo:i0 tax will, I'cvovcr, not be eligible i:or tUto oouijal (Juty)' 
kblozue ipctinL luty) Allownnot will be in U(1(IitiOXi to ciny 	

V opecial •pciy an(i/or J)cpUtitL ..n (iutyj A1lowanie nLre'tuy beinI4 .d .ruwn. 
• . &noet to the eonui.tLon thut the total of uoh upx3ial Jy) 	. 

• V V.11OwoJO po opeolul pay/1)cpUttt0*1 (Duty) ?eUowarioo will not ccecl Cs. 4Lt/- p. n', 	ccin.t Albowane like b11. Uonexu1atory 
Allowance will be drain opa.rate1y, 	

V 

	

V 	 V 	V 	

V 	 V  

- 	i 	___ 	 V 	 • 	
V 

V 	 • 	) 3 rk1M of the allowunoc w.11 be 5 
- to tztzurn of b e  )O/. p..i. au:tuojb10 to aLL eii1oyt.oi without 	V, 

(tny 	 tt pay lUt, T 	n1)vc 	1:oo si1l be 	ujl*. iit 	V  
iroui -.7-19u £r 	oo of Assarlo V  

V 	 .. • - , 

The rate of j1iowane will be as £ollowafot the whole of , V 
• -..;: • anipuc :- 	 V 

	

y pto bd p60/.. 	 a. 40/ p,mv 
• •. Py Ubove lba 2601-. 	 15% of baoio py eubjeot to 

V 	 LIklZitluni of Rs, 15U/- p.n. 

3 	iht1iEi 	 V 	 • 	V 	 •• V 

of th aljowwe  will be as £ol1owa 	 .• 

- (a) 	 25 of pay mibeot to 1ri21i nU1 
• V 	 o 	SW-. and nuximamor 

, 10/-. j.m, 	 V  

	

V V 	• 	(b) 	 I .  

• -, • . V  • 	' 	ly upto Ps. 260/-.'Uo, 40/-.  

	

V 	
V 	Pay covc I. 260/.. 	15 of basic pay cubjoot to a 	' 

XLDi Of Pz. 150/-. p. in. 

ThGT6 4L11 be no change in the oxiating rate 
1 
 Special 	 V V  

00 1U110 i LlloL cdr4ct'ib) in •'nxnshaL Pra •iiI, 1.ttgalunu und 
.'HJ.zOxam 4 11a The  existing rate ci: 1)iUturbanoe A1lowahc Ucl*ziistiible. 	V  
iii np€cificd arcac of t'jorarn. 

	

V • 	 Ed/-. r:, xx xx xx 	- V  

	

V V  • 	 Under B.ox'etory to ttu (;ovt o.. india 

V. 	 OL' 	 V 	 • 	V 	V 
(D. V. S. fludu) 	 V  

V.  V 	• 	 : 	ItiIt V 
Ad!! (I 

	

V V 
	 I:or 6Ak IQn I!uguCC1 
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/ 	 'ot of India, Mint3tr.y of Finame 
i)cptL1Xflt Of .IxpefluitUrU 

Iw Delhi, Thu 1 Jo FjtB 

u 	t s 	1j' 

The U c,uti.ncd Ia Uir(YJtcU to rufer tothia Mtni8ty' O.L. 1o, 
O) 14 /3/U 	IV 'i ate it 14 Th IX u cx, 1983 and 30th Ma roh, 19134 o ii th a 
ubjt nmtton(..cJ Elbove tud to .icv 1k.t't the quoottoi) of utkinj euLtablo 
!2OV0tC1jtI3 in tto uL1oncto ci,u fwilitiou to Cent rr1 uovt o  onploy- 
0~ f) po :q tu cl in 10 rth asWrn Lcc'ion eo.'pristn the Statea oX Aouulu, 
ei.1ya, Ianj, Ualan, 	ipu, 	tian Pradcsh ami Hizoraut 
cbet.fl 	ggth thc atentior. 01 The Oovt, AOordin1y the 're3ident 
.o ou p1rr'.iod to dcci.dc au £o1lom;- 

• i ) 	e4t 	 • 

•ire e -5.it1u pj"oYi3IQfl1 au eonttJ.YICd in 't.Le Mintutry'o O.M. 
Irtc3 14,12.83 will ooiiUnuo. 

t) 	 i&L 	 u 
1 

	

• rjhe ex.Lt3tthC u1OViLOfl 	UOtLLfl) in th te 1'tniutrj' o 
1, 14.183 itlL cofltiflue. Cadre authorLtJ05 are taviod to 617a 
thxc 	thtac for uatie1wtOry prforcane of ctuticu for the preori.. 
vc(I temir in The 1orth_Ea9t in the inttr of proztion in the cadre 

don.rttioxt tc Co ntrn 1 tenure pout nxid o oiirco e' o 1 t e.irL!.nG ai ad. 

(eitt1J. tvt. 	v.i.ro cpioyeeu who htvo tfl. )fldta truuturr 
14)41i'ty uilL bt rcintr;U epecit 1. (L*ty) AllowaxCe at thu xate of 

12 of buoto pry rubjeot to oeLlin 	Ps. 1000/-' per month on pouting 
to onyntti Ln th 3 1Iortt -i..1.;tox1I Regton. Lpeoial  (Duty) Allo'ianOU 
will be in addition to v.ny upeotat paj - nd/or deputation (duty) eJ.1owar-'. 
oc a].rcaôY being Oiwn oubjct to th e condition that the 1o1.id. of ouch . 

11oano) will riot eocoit , 1WO/ p.u,coial aulow.wiu lLw ispwial 

Qo rrtna13to xy (Jic ito te 1!npr3 li t.YP !Llowanoo, Conotio tiozt Allow aio e and 
proc'ot Allo'waIge  will  be drawn oepixtel,y. 

The Ct'ti.'l Govt. Ciltliufl c1iLyee8 Who axe iinbtru og Ualieduled .  

Ttieo and rii, u omcstno clij ,lbic i.or thti grcnt opootul 	Xtty) Allow.. 
au.o unbox U.la par t'fl(i t%rC coptUU £rozfl ptyiient of ljcoue-TtX wtuor 
the IoC( Jot will t1eo uxaW ,coial (ity) L).otwi.ueo 

tv 	i.Q2 ' 	 - 

• • 	 ht rO0It '1UnL3 01 %1 4th pey Conuicuton have bert 	o1cp-' 
tccl. by Thu Cvt. ait pxiial c,oz.'i.nSatorj Uow.noe at the 	viocd 

hiwe bcefl iiuidc efltO jive 1om 1..10436  

Cofltd.......F-tLc- 
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N THE CENTRAL ADiINIsT'A'rIvE TRIBtjAL 	 I- 

I 
	

GUWMATI BNCH 

GU1AHATI 

61EB99S 
	In the matter of :- 

OA. NO, 186OF 1995 
SIIR:E KK CHOUDHARY AND OTHERS 

$••• Applicant 	Ukk 

Union of India & Others 

- 	 Respondents 

Written statement for and on behalf of Respondents 
Nos 1, 2, 3, & 4 

.1, Major M.X. Arora, Garrison Engineer, 859 Engineer 

Works Section, do 99 A.P.O., do hereby solemnly 
• 	affirm and sy as follows 1- 

1), 	That I am the Garrison Engineer, 859 Engineer Works 
Section C/C 99 APO and Respondents No 3 in the case, and 

acquinted with the facts and circumstances of the case. I have 
understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other 

contentions and statement made in the application may be 

deemed to have, been denied. I am cornpentent and authorjsed to 
file this written statement on behalf of all the respondents. 

	

2) 	That the rsspondent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered .vide Govt 
of India, Min of Def letter No B/37269/AG/Ps_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95, The order came into effect 

wf 01st Apr 1993. As per Govt of India, Min of Def letter, 

has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence (ivilian employees on representation from 
all Defence employees of thi4orks Section during the month 

of July 1995 the payment of arrears of SCA (RL) for the 

period from 01$t April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKING from the employees that "Any over 

payment of arrears of SCA (RL) that may be found at a later date 

is refundable to this office", 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd.. . .P/2 



(2) 

tJo. /37269/AG/PS-3(a)/730/D(Pay/sevices) dated 17th April 1995 

regding Field Service Concessions to Defence Civilian Employees 

serving in the niy defiaed area under which it has been 

clarified that Special Compensatory Allowance (1L) and other 

Field Service Concessions are not adm±ssible concurrently, but 

these orders on the subject were received late in this office. 

That the respondent beg to state that the on paent of 

arrears of, SCA (R,L) for the above period CDA Guwahati issued 

1rstruction.to this office and Asstt. Accounts Officer vide 

• ' his. 'letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears 'of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

:SCA (RL) and Field Service Concessions could not be granted at 

: 'a time. The matter is under examination in consultation with 

•;. Min of Def in connection of Govt of India, Min of Def letter 

• :date'd 31st January, 1995 as modified vide letter dated 17th April 95. 

,'hat the respondents beg to state that the on receipt of 

MIn. Of :Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated  31st Jan 95 has been, deleted and substituted 

s under 

"These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

V . . 

	

	words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

V ' 	concessions frcn01st April 93 to 30 Jan 95 Similarly no 
payment on account of SD?JSCA/SCA(RL) will also be made 

from Olst.April 1993 to 30th January 1995 11 . 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No. B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept.95, 

that both of the concessions are not admissible at the same time. 
V 

 7). That the respondents beg to state that this unit is located 

in the 'remote and hard area at the distance of 140 Kms away from 

Tez'ur at the height' of 4749 ft from sea level where eveo 

communication to and from is very must infrequeant due to the, 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of Def has declared this area as Field Service Concession 

area wherein the bacilities for field concessions•are being enjoye 
Co nt.., , 



-3- 

IN 

y Dttf*nce Civilians Emp1yecs as pr a&vt of India, Min of Def 
1ettr i'e. 4/02584/AG/p$...3(a)/191/$(pay/$ervjces) dated 25th Jan 

1964 as nified vide Gevt of India Min of Def letter N.. A/257/ 
AG/PS3(b)/146-S/2(Pay/Services) iiated 02nd March'198 0  

In view of the clarjficat1n received on G.vt ef India, Miri 
of Def letter dated 31st January'95 and 17th Apri1 9 95 vide G•vt 
of India, Mirz of Def letter No. B/3729/AG/ps'-3(a)/182/D(pay/se 

rvices) dated 12 Sep'95 the recovery of arrears of 5cA(RL) for the 
peried from 01st April'1993 to 31st jan'95 is required to be made 

as SCA(RL) and ether allewances are net c.nrrent1y adrnissi1e 

a1onrwjth Field Service Concessions, 

That the Respendeuts beg to state that on perusal of our .14 

recerds, it is revealed that the Civilian ernl.yeea of this •ffice 

were granted SCA wef lst Oct$1986 vide Govt of India, Mi.n of Def 

letter No. 20014/S/8/E1V dated 23 Sep'1986. The ScMRL) was 

•claimed in respect of this effice for Defence Civilian Ernpl.yees 

thr.ugh the reu1ar pay bill for the month of 12/S6 but the same 

was dis.illowed by AAO Shillong stWating that since field service 
concessions are being enjoyed by the ernpl.yees of this office and 

therefore no SCA(RL) is admissible, in this cennectien para-4 of 

letter dated 23 Sep'1986 is relevant, it' states that where the 
hill compensatory allowance or any ether c.mpensatery allowance is 

mere beneficial the same may be allowed in lieu of special c.mpen 

satery allowance. In ether w.rds only one c.ncessi.n is admissi1e 

at one time. The payment against the intention of G.vt order cannst 

be aitharisei, 

in view of the present orders received on the subject, it is 
very clear that the sCA(RL) and availing of field service c.ncessi.n 

at the same time are not admissible. Hence rec.very of arrears of 

SCA(RL) for the period from 1st Apriuh1993 to 31st Jan'195 is 

required to be rnde as per Govt of India, Min of Def letter dated 

12 Sepe1995. 

The irreu1ar payment amounting to Rs. 22.0 lakhs made in 

accaunt of arrears of SCA(RL) for the period f rem lst Apr'1993 to 

31st Jans95  is required to be deposited with G.vt as the Defence 

Civilian Ernplyees of this off ice are enjoyed fied concession. 

Since the employees of this works section have been paid the 

SCA(RL) for the period from I Apr'93 to 31 Jan'95 which is irreu1ar 

in terms of the existing Govt orders and the latest clarification 

receives from Govt of India, min of Def letter dated 12 Sep'95 on 

the subject, no SCMRL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

is required to be recvere*l from the employees. 

Contd... ,p/4,4.. 
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9) 4  That with reference to paragraph 1 of the application the 
respondents beg to state that on representation from all the 
Defence Civilian Employees of this off ice during the month of Jul.' 
15 the payment of arrears of SCA(RL) for the period from 
lt Apr'13 to 31st Jan'5 were tr.e after obtaining the undero 
takjnq from the employees that 9 any aver payment of arrears of SCA 
that may be found later date, is refundable to this office. 

On qymerit of arrears of scA(R14 for the above peri.d. CDA 
Guwahati issued instructions to this office and Asstt. Account 
officer vide his letter No. py/01/ix dated 31st Jul'195 that 
payment of arrears of SCA from 11 April'1993 to 31st Jan'5 made 
to the Defence Civilian Employees is irregular and be rec.vered in 
lump sum as the employees are enj.ying LieU service concession. 
both the concession i.e *  grant of scA(RL) and availing of field 
service concessions culd not be granted at the same time. The 
matter is under examination is consultation with Ministry of Def 
in c3nnection, of Ministry of Defeace letter No. B/372/AG/15/ 
PS3(a)/D(Pay/Services dated 31st Jan'95 (Annexure-I) as modified 
ride Min of Def letter N.. B/3729/AG/PS-s3(a)/73I/D(pay/Servjces) 

dated 17 Apr'1995 (Annexure-II), 

l) 	The both reference to paragraph 2 and 3 of the application 
on the respondents have no corrueflts 

11) 	That with reference to paraqjraph 4(1) of the application the 
respondents beg to state that this being the remote area l.cated at 

distance of 141 Kms away from Tezpur, at the height of 4749 ft 
above sea level, the essential commedities are being obtained from 
Tezpur by local marchants and thereby the c•st coninedities are very 
high. Based an this fact, the G.vt of India, Min of DeL has 
declared this area as Field Service cencessional area wherein the 
facilities for field concession are being enj.yei by Defence Civil-
ian Employees as per Govt of India, Min of Def letter N•. 4/12514/ 
AG/PS-3(a)rn(Pay/Services) dated 25th Jan 4 15 	(Annexure-IXI) 
modified vide Govt of India, min of Def letter N.. A/2571/AG/pS 

3(b)/14i-.s/2/D(pay/services) dated 02nd Narch'1968 (Annexure-w) 

'I 

C.fltd. .',.. .p/5J 



(5) 

Hotievr as per the present Govt. order this area has been 

declared as modified field concessional area vidè f'lin of Def 

letter No, 3 7269/AG/PS_3(a)/9D/o(pay/servjc) dated 131th Jan 1994 

• (Annexure J) and the payment of arrears of SCP (RL) was made 

accordingly on receipt of Govt. of India, Min of Def le.tta.r,  

NO.B/37269/AG/PS-3(a)/j65/0(Pay/Servjce) dated 31st Jan 1 95 

I (Annau re—I) which was ite acnandod vida Govt of tndin, Nih or 

• 

	

	Dat' letter No 8/37269/AG/PS/3(a)/730/0(pay/Serv.jce) ,dated 

17th April 95 (Annoxure—lI) that Defence givilian employees in 

the newly defined field areas, special Compensatory (Remote. 

tocality) Allowance and other allowance are not concurrently 

admissible alongwith'Fiald Service Concessions", 

In view of the above, both the concessions could not be 

grante(l at yhe same time as clarified vide Govt of India, Mm of 

Oaf letter dated 17 April 95 quoted above, as such the paynnt 

made on account of arrears of SCA (RL) from 1st April 93 to 

31st Jan 95 Is irregular. The intention of' the Govt 0  of India 

order is vary clear i.e, Only OflO concession •aiher Special j H 

Compensatory Allowa nca in terms of Govt or India, Min of Def 

• letter dated 17th April 95 or any other compensatory all owan h ce/ 

cOncession available In terms of any other Govt, order uh.ichvo 

is more beneficial is admissible. • 

It is further Clarified that the cOnc9g5ion of special 

Compansatory allowance and field service concessions era givn 

under different orders, the same are not admissible simultenouly. 

12) That with ref'ererjce toA paragraph 4(2) of theapplicatioh 

the respondent beg to state that so far the payment  of Specil 

Compensatory (RL) Allàwance to GREF Personnel is concerned thi3 

office has no comments to offer since the Gov. ordors rcjgerd.Lng 

non adinisibility of both cOr,essions cncurnbLy 	vy 

,i 3) That tjith reference to paragraph 4(3) of the appiL.otLoi 

the respondents have no comments. 

14) That w.th raferance to the paragraph 4(4) of the appLLcatiOfl 

the respondents beg to state 33 per Govt. of India, Min of der 

Contd.....P/ 
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Ltter No, 4(7)'/77/0(Cj-I) dtd14th July 80 under 	 special 

 allOwanc (RL)J3S b 	grnted i.nftially the 

allowance in question is not admissible to civilians who are in rec-

eipt of field service COflCCSSIOnS O  It has beon clarified by the 

ministry of Finance (Deptt, of Expdr) that the basic eonditiohs,} 

for sdinisibility of the allowance remain the same. In conh1ecior; 

para-4 of 011 No, dated 23 Sept 86. (Annexure-VII) is relevant. 	
: 

states that where the hill compensatory allowance Or any otho 

compensatory allowance is more beneflciol the a.jlije may be el1oud 

in lieu of special Compensatory Allowance, In other words only Ofle.c 

concession is admissibl.e 3t one time. The payment against the iñtan: 

tian of Govt 0  orders connot be authoriged, 

That with reference to the paragraph 4(5) a the applicatior 

t ha respodants beg to state that. as per Govt 0  of India, r9in of . 

DsP lettr No /37269/AG/P5-3(a)/165/D(Pay/Service) dated 31 It 

Jan 1 95 (P.nnesuro-I) as modified vide 1eter No 37269/AG/P5-3(a) .t 

D(Pay/Servicos) dated 17th April 95 (Annexure-Il the Defence 

Civlxan eriplove_s serving in the newly defined modified field 

areap the special compensatory (Remote Lacality) allowance and; 

other alicas are not concurrently admissible aionguxt.h field service' 

CocesSjOfl. The employees of this office are in receipt or 	J 
Fiald Service Concession till date, 

That with ru i':3rence to the paragraph 4(6) f tho appilctiOfl 

the respondents beg to state that it has been Liid that uhe 

memora nda dated 14th Dcc 83 (Annexure-VIlI) 5nd 15t Dec 88 are 

meant for attracting and retaining the service of competent 	 j 
office.rs posted in the North Easrfl Region from other parts of 

the Country and are not applicable to the personnel beiongingto 

the region where they are appointed and posted0 Since the 

aJPl1Cafls 	b- 	apporited and posted in th North Ejsurfl 

Re91On, the claim. does not survive and DA No. 61/5 was rejecteJ. ' 

That with rfrnca to the paragraPh 4(7) of the application 

the resOndefltS beg to tat that the a resent order on the s ubjct 

has been issued vide Govt 'of India, in of Def letter No, 

8/3729!AG/PS_3(a)/iO62/0(Pay/5eie) dated 12th Sept'5 
....p17 



t 	t(1 

flnexJre— ':r) umJer Ohi.ch Jaia 2oF Govt of Tfldi& r  11111 of 0f 

No A/37260/; /PS( )/i 65/O( Pay/Ser vice) dated 31st 14 n 10 5 

(Annoxire-) has hon dalrecj substituted as under :- 

Thee orders will come into forcE? LC f th dte o i,cud of 

this latter nemely waf 31st Jon 	In other wordo, no racovdr 
• 1 	, 

1li b ihC 	On account of 	 f on li 	free rat.in/fr 	ing1 ec 

ornmodet ion etc 	.drady avoiled by Jerca Civilian as part of.Fiold 

service Concessions frori 1 st pril 93 to 30th Jan 1 95, Sirnil1y no.  

payment on account of' SDA/3CR/SC/(RL) will also be made from 01 st'.4pri1 

93 to 30th Jan 35 . 	 S  

The above cirification is e1f explanatory and there is no 

further commrits to off;r0 	 j 

1 8 	1ht with ruforenco to paragraph 4(8) of the application the 

re$pontjents beg to st0t 	Lhjt CU:'s letter for recovery of ar'ao: 

of StCA RL) paid to the Defence Civilians employees for t h3i period; 

from 1st ;pril 93 to 31st Jan 1 95 Is in order as per Covt 0  of I ndia 

letter ouot3:i in ;:a:a? above. 	Since the Defence CiviJ.ian emoyea 

of this orj:nisetion r: in receit of Field Service Concessi.or3, I th 

reoet for ront of' SC (rL) in addition to field srvice cOne9sio1 

jc not a d i Ible os per xisting orders. 

- 19 	That with reference to paragraph 5 of' the applicotion the 

respondents have no comments. 

That uith reference to paragraph 8 of the aoplication th 
a 

responcents haia nJ comments. 

That with rof':jrence to paragraph 9 of the application the 

respondents bg to stata that the clarification received ?rOm ov 

of india, Ministry of Dafence letter No, 0/37269/AG/PS-3(a)/11362/ 

D(Poy/Srvico) d 	od 12th 3ot '95 (Aniiexuro—VIiI) has cotogoiicollY. 

stated that both th concession are not admissible concurrently and the-

stay order passd by the Hon'ble Tribunal may be vacated. 	I 
I 

That.with reforence to peregraph 10,11 and 12 of the ppl 
"-S 

the respondents have no comments. 

SI 

cti on 

Contd.....  

t 



tA 

2) 	That with the .s 	ent.s'dCS leave of the Hen'ble 

Tribunal to file aêitinal written statement of occasjon 

arises. 

V E R IF I:C AT 

I, Maj.r M K Arora Garrison Enjineer, 85Erqifleer 

Works SectionD C/ofl APO to hereby declare that the statements 
mate in this written statement are true to my kn.wleêe derived 

from the recrôs ef the case. 

I sign thiverificatien on this the 	of February" - 1996  

0 Date 	•• 

DEPONONT 

MAJOR 
Garrison Engineer 
859 ENGR WKS SEC 

j r 

I 	 I 
AIL 



' ; or i 	. or 	it 
(?y/rvcoo) u 	d 31 Jn 1 95. 

FIELD ::rJIE C3 CESJITUS TO DEFENcE CIVILI'jN5 	 4 
jjr iy 1FIND FIELD 

Sir, 

1. 	I ...idirctd 	to rofor to 
37269/4Z/P 3(o)/D Py/S,rvjcr.o 

notion or tic proldnt to 

	

to Ur;n 	civilino 
& 1:ojif3d iold Arias 08 

t nion 	1tor - 

Para 13 of 
dt 13.1.94 

3 f011outn9 
in th3 \'3ij 
d3?inod in 

Govt lattir i.o. 
and to convoy th 
fiold sirvice 

Ly .  dcrinid Field 
the above 

rn 	clvutun or,loyoo orving in th nuly detin,! 
ficJ. 	will contjnu. to bo oxton'i.d th concajir 
Laur1Jr.d in nnur 'C' to Govt l3ttor 0. A/132586/ilG/ PS 3 (c)f97 5/Q(7ay/rvjcae) dt 25 33n 1 64. Wrence 
civilin C71Oy3:3 8rving in z3ulv Da?Lrd Field iraae 
will cuntinu3 to bi oxtcndocj tho conc5ojoa enumr'.d 

L3 in :ondix '' to Go,jt lottor 	•P 25762/G/is 3(1)1 
14 6 3/2/J(Piy/Jorvjcs) dt 2nd NOrch 1968. - 

In zddi.ion to bov, th.i Dot'ric, ciuilian3 -employee. 
• 	o;rving In tha nuly 	f'ind Field Ar3n5 and lodified 

?i'1U 	will bZ ontitlod to payrn3nt of 	rctL 
.. .i.no:tory (bioto Locjlity) Aljo,jnc and oth 

alloj.ncjo j 	 to JPonco ciujlian as or ti -n 
cxi..tinj indructjon is:JDd by this iinistry from tin 

• 	to tin. 

2. 	Th3SJ ord.ro uill cOL12 into Porc3 i.e.?. 1st !ipril 1993. 

3 1 	This jüj uith 	concu,rnco of Fincü Divjjon of 
jn vid 	hji DO ;o. 5(a)/C5-1G (14.'9) dt 09001,1915 

Yourc faithfully, 

( XlTluanga ) 
Undor SQcre tory to tho Covt of mdi.. 



- - - 

Copy  

NO. B/37269/AG/PS-3(a)/1862/D(pay/services) 
Government of India 
Ministry of Defence 	- 
New Delhi, the 12th September 95, 

CORRIGENDUM 

The following amendment is made to this Ministrys 
letter No. .B/37269/AG/PS3(a)/165/D(Pay/Services) dated 
31.1.95, regarding ' Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas : 

Para2 may be deleted and su.bs t ituted as under : 

These orders will come into force w 0 e 0 f 0  the date 
of issue of this letter namely w.e0f0 31,195, In 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc. already availed of by Defence Civilians as part 
of Field Service Concessions from l493 to 31.1.95 
Similarly, no payment on account of SDA/SCA/SCA(RL) 
will also be made from 1493 to 301,95", 

2. 	This corrigendurn'issued with the concurrence of the 
Finance Division/AG of this Ministry vide their 1 0 D0 

No.1  1033-pA dated ll995 

Sd/-xxxxx 
( LTTtuanga 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi 



11. 

.1 	 Ainexur •' ---------- 

Copy of ovt of £nJia, 	lttiX. .o. L/3i26/fJ/[ 1 3a)/73Ot 

(iay/ervIcos) ditJ 17 AprIl'. 

::jp) £•: tViL ro:ciiZo: 	in.LhF 

1. 	iho iollolnçj monthnent% is iude to thtti !.inistry'S letter 

b, 	 orvIce) dtod 1 Jan' ,roardtn 
I-ield ervice Concessions to Liefenco ..ivilins :ervii'j in the  
niy defined Field Areas : 

" i1e Dofeace Civiltan emp1oyees.serV1n in the newly 
cJetned modtfid ild rea,wtll continue to be entitle1 
to the special L oinponstor?thOte Locaitty)i lloance and 
other illoance as adnisstble to defence ;ivilans, 
hithertxy hitartofore,undar - eXt6tth9 instructions 
issued by this iiintstl iro time to time. Hoever,tn 
respect of efno ;tians eiployes in the ncv1y 
defined 1teld Ao5,pcctl compansatory(ieiaute Loca].tty) 
Al1wa'1Ce and other lloanCOs ore not concurrently ad&utsLble 

aloivtth Field Lervice .oncein&.' 

2 0 	This Co lcend 	 v ua issues tth the cncurXeaCe of the 
:jnance Dtvtston/ 	of this Linistry vtd 	 i) their L.. Jo. 
33/PA dated (Tj Aprtl'E. 

XXXX x x x 
( LT iluanga) 

Under .ecrotary to the Jovt of thdia 

Tele ; 30273)) 
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' I 	 irti1 to emvy tlii S4ICti) of the prtient to t.h 
T1 ftL ,  64 of tha fiold oor1Fi1j oaeLirs us.givan Sn the  rQUaling 

to 'y  paorr 	($.ncludincj 41*y po4*L *e4c. 1r$orYls) 'qd 
LL1`WJv UviliOns in the, dGfjnv, 	 11  

Thcm cossims 2 a 1 i1oci in 	'nnc*rn •' 	this .øtt 
U ujt4,0 to ñrmy psviainal of detachaGnt as  unite and qoru-

• 	 J.n tAI Q  At otV3 djnl 	nncxjii, €1' to thia 19t40 Thco 
'i1 ni 

 

LJ 1641164410 to Gtfl$i, forQa/unjta ag Pul fiia. 
44*P  TV9 Cint,e  OnO nut0 	 flL. DAP110tOrs t)J 

\ cr' LiiJ.tto *atdied, Rourultiny ufricuo "id AncorO Otf'LC$ '%IIith 31ft. • 

wnPa0= 0i  *g VJ.çthe for the gtit the thea ctic*s$Jas cliii alt) be mla 
th.j oo*ujc 

• 
'V 	\ 	 • 	 • 	 . 

ot 	 if4th lgill AO be Qi*fl fLftL(i 	 jt4 • 	CUflu boLn Ut')tu OL OUtijiü tho CO,ciSajon*], 81I 	i1ibg çpsinoi by 
fz1eI3. QczicliUul a nkIe18ppAic6t4e In peaco ,taticn. for '3.L1 puipo 	as 

	

ou3cjii, of fniLy --VM. mndicc1 ?$ci1iti,s for fsiULei of O?facr.ot' 	t 
• 	orit. 	 .•' 

• 	
, 

• 4 	• 	 , .00u tul orc iaho Mv beth eiioaa'3 to 	*jfl fiI.y flX:n in the  • 	G4f Ctttc tlfltl JtU 'ro juuHa of these ofite will nob].a cr ititl ad  
• tCcn (such floc0,0d1n, MOY LvfttiFvuo to retain Uts RocarsoddUin iuUli 

• 	"'10, Uj. nrriod accn in thu of ficox'c liuty 4xictiorl is vIde vei).'41, 
•Ur thu 	)4'o 1 y ba 0 -U006d to uo M •&.octd place ptnwttius of 3tst of ' 

V 	 2 Qnu 7 of s1c.ro ,.$ MG tpPUCQb1u* 	 •• 

• 	
• 	 1• 	

(. 	
V. 

50 	 vii.t1iai 1nLudinçj oi1uilicn cciployflas In Ulgu of ibks ghd 
(.n p3t4t:c1  41d 2.ccuily 	 in te GTO da l"IM11 1 in  

•L w1th uitre dnd f=cUMf1 jtmao CLtmta peaann.). lickwo bei, 44Aw ts 
• c.ivJ.cs g 	c'.Lcii LflCO 	1 boii will bá GnUtled to th* wccmrv . 

.n annamuro $I  to thia ettcr. 
 

f(U1 Gt4ic/rid tolita nd z.oms1 
• 	 ap purpuoQu to utiita ow fat 	 drau. 	#60 os$ 

'1 	UDrit itIOU t3 th, uiicc1.uijcme muo,rated at 6ri 
• ( -ti GUC 	iC th tA1unt Lie I 	then to uøke, !t the Gtt3Ct, nit 1$ 

• •: 	 or mote thto conovd , 41m awaWfted .,iu Sr1 pmm, 4 15 0 	, 19 ot 
V 	be aouaAbav in et2uitMn. Na Ceh 1I eiLibe iwD4bié 

• 	t, 	i.thor coa 	 • 	 • 	 • 
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7r TGc ortlr Qjparftod 'tha 	 cr)t*n,0  

41' 	 t 	is 	• 	 • 	 •• 	 •• 	 V 	 •-,.t 
' 

,.' • 	 uo G1/1/./26O 	purbJjca) dté th. 6tt' 4 i4iaa/f : 
• 4Lri .-tJz. 	 LQ 	

• 	 .i)•2 
• 	 V 	•• 	• 	 • 	I 	 .• . 	•' 	• 	 •• 	V 	' 	

• 	 • 

• 	(u) 	Iwo fl2b7/ LJ' 	)I.SII (piay/1rvicoa) ditod 10/11/2 413 
• 	

• 	 c1.i/r43mL0d by.r e 	57 /Al.S]( 8)/36(l/t(psy/ iisilcLi) '2ic - 
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115 Pipv t"id  Corr We 	 3( 0)/12MPr1y/izt4ci,n) th3Zkd 	•. 

Uat 63. 	 ç' • 

• • • • 	 () ro. 459 ( Mpey/asicus) at 13 y 	z we ~ :' 
ed 	 Z4•1, -- : 

iA4QnO 	 aup 	 -ie 	 i-•' 	
•••. • 

(Li) I. 271/artj 4(C 	)/14.J/t(Civ41) d."o 111 	* *)pd ' 

to tiias. 	 ..- • 	 V 	 • 

C 	Tic crdjro will bn In fQrua for 0  pricd of tw o yeIrm (f.sr tbitth; t) 
• 	 t.) CitLtwtc$. 	 • 	 •• 

t3, 

 

4CJ'L-D iv ituou tiith th43 C 	Ut1i%OS ,tho ?/PfK)vIci* tiatx\ 
. • 	,,.)o 9is.j/*. 	 • 	• 	 V 	• 	 V  

U30 the 	tot*wy to to GGVb 	• • 

of VidLm. 	 .•' 	 • 
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o 	of I211  14in  Of B" 10tte Ne'. 4/02584/A(FF 
(a)191faj/rv1ca) dated 25 Jan 64. 

c:ri  
i'y i'P1 t'c 11 T11N!1r qivri IU  

: 

(e') 1e'xtton pn aaalea apn.ietb1e to eto*atszta of the A 
• 	or 	r Theet us the 	 • 

	

• 	 I 
10 e 	/edeion and oteited garv1e to ezton'!i ftLbt. 

10 Imloilhing of miniurn eøooni1 seale 6f AW  pcz'cOte1 
• if the q$r Co?wrMer AO in Air Three Oomr.anti eonjc1ro to 

ioi3Ot ouch '%loibing for ocntt1 for 

• 	(d) vrw xemiterifte of ftu&1y QllotMntrJ o  

(e) Pree u13.i trcat 	and hoepit]. tratent 

(1 d'jn3ur or fair&Iy penton or gra,i1ty 'WdCr Oh*cr 
v•ifl cr oi ,  frmN Intruetio 157/57 01 20/58 as thP 028 

iy be for 	pert1on under the worn eoieflttQfl Ot 
vre applioabie. 

£q ettexp jdtvjdupez,Ve1...: 

	

• 	•"'t's 

h) iitee vttt'itn !naen 	o? io1iy 41 	naat 
toct1 órO 	free of eornIisiLouI3 uplo the tn:v 	of. 	•' 	

:: 

ibto  101. t1.1 per itvtdu, 	 • 

(j) 	teruto ftUy AOOfl allotted by att, at t 
,zi.ci on 39att oi nomal ivant o  U the aoe,n retsi t 
re6ji.1d to b I3e:rvtie, the 	1ie may be shifted 1?p 	• 1. 

41tcr7*tivc ao 	icthe, £1erv1e, the ftruj1jeo m(y bo &ttfttd 
to1.ziattvc bt(ir appropriate or inertor tQ the !t3b8 cf 
1h 	jjjE 	 .. 

' • 	- 	 ,41 • 	 .•) ••' 

r6te *4 9  7Zarne a13.oWQne3 viii eonibiue to 1bG 46tntctb1e , 

	

tYLfUlI. 	 - 
-H 	 w•• 	 H.' '•:' 

• 	 • -'.k,.'l ,  . 	• 	• 	,, 
20' The eoneoeion Th(j) GboC t 

in rt eot o f arn  held by the Mitt of.  Deg' zserst. 
or?ter3 will fbilow in r/o of belwing to Mn,  

	

oru}OR. 	 -'-..•• 
• 	•, 	 -a 	 •,,. • 	' 	,• 	- 	.• 	 • 	 - I 	' 

• 	-.. 	• 	• 	
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(i )ruiaiga 	) 	 • 	• 	. 	- 
Uor  

• 	'Garrion !*gther 	 .' 	•. 

S 	 • 	 • 	- 	• 	• 	- 	• 	• 	• 	
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Lk 
copy of Secret letter No A/25761/AG/PS3(b)/146*s/2/D(pay/Services) 	' dated 2,3,68 from 2RR Govt of India Min of Def, New Delhi. 

 
ub : Field Service Concessions to Army Personnel And Defence 

CivflJans in Operationaj. Areas 

• 	I am directed to fefer to this Min letter No A/02584/AG/P53(a)/ 
9 7-S/D(Pay/Servjces) dt the 25th January, 1964 as extended and Array 
Instruction 7/S/48 as amended from time to time and to say that the 
president is pleased to sanction the following modification with effect from the dates shown :- 

(a) The rates of special compensatiry allowances will be 
revised as under with effect from the 1st Mar, 1968 :- 

Jiofly Corjssjoned officers 	 30,00 JCOs 	
25,00 'Hay 	
18,00 Nk 	
15.00 	 H OR 	
13,00 NCS (E) 	 10,00 

(b) Field Service Concessions will cease to be adrnjssjbe to officers & personnel (including Civilians paid ft from Defence Services. Estimates) serving in Municipal & Cantonment areas of :- 

SRINAGAR, JAF3U, UDHA!JR and Darjeeljng with effect 

	

from the 1st March 1968, 	 V  

Siliguri & Bagdogra with. effect from 1st March 1968, 

(c) Consequent upon the withdrawal of field service concessions, F 

 the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 

	

in para 1 above originally applied 0 	 V  

(1) Concessions listed in Appx 'A to this letter to s1rviée officers and personnel and those in Appendix 'B' to civilians 
paid from Defence Services Estjmates 

Special ad-hoc allowance of Rs, 70/-pm to married service office 	orced to live singly due to non-availability 
of married accommodation for 2 years, the Position to be, 
reviewed before the expiry of that period 0  

• (iii) 	The concessions listed in Appx 'A' and the special ad-hoC allowance referred to at (ii) above will be 
withd?awri when married accomJodatjon is available to the 
extent of 50%. 

2.,  Field Service Concessions for all the other areas would 
be reviewed every two years. 

• 	3 	This ettét Issues with concurrence of the Mm of Fin 
.1 (Defence) vide theIr U.00 o 279-S/PA of 1968 	 V 



1. 

/c0PY/ 

Appendix 'B • to Ministry of 
Defence letter No A/25761/AG/ 
PS3(b)/146-s/2/D(pay/Se,jceg) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And .NC5(E) (B(YrH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of money orders and 

indian postal orders.. free of conirniss ion upto the maximum 
value of Rs 0  30/- per month per individual. 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service s  the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned 0  

Note :- 1. Dearness allowanges will continue to be 
admissible infull. 

Note:- 2. The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence 0  Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply. 
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0 	 (copy) 	 1)1 ??X-  21  
I'  No. 20014/4/86-E.W 	 7 'Got of India, 
• MiiStry of Finance 
Deptt of Expenditure 

• 	 New Delhi the 23rd Sept'86 

FFXER r4Er4oANDur 

Subjet :Qiant of Special Cornp (Remote Locality) Allowance of 
Central Govt emp1oees posted in Arunaicha]. Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Goveraement of the recorwnendatj.ons of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
ocality) Allowance to Central Govt Employees posted in Arunalchaj pradesh vide Resolution No. 14(I)/IC/86-'dated the 13 Sp 86 0  

&nction of the president is hereby conveyed, in superssjon of of 
all- the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Govt Employees posted 
in Arunalchai Pradesh at the following revised rates:- ----------------------------------- 
sri- 	Area 	Rates of Special it Comp Allowance per montii (Rs) NO 	 Basic Pay Basic pay 	.1 

below 	of Rs.950/- 	Basic Basic pay 
Rs. 950/- above but Rs 0  1500/-,Pay 

below 1500/-above 

	

but 	2000/- and above 

below R S and 
200'- above 

but 
below 

- ---------- 1 -- ---------------------- 
----

092L_ ----------- 
1 Diff-jult 150/- 	250/- 	350/- 	506/ 	660/- area of 

Arunaichal 
• 	Pradesh 

• 2. Through out 	125/- 	200/- 	275/- 	400/- 	525/- Arunaichal 
Pradesh except 

These areas take effect from 11086 for the period from 1.1.86 
to 20 49,86, the above allowances will be drawn at the existing ra'tes 
pi tije matopnal pay in the pre-revise scale 0  

3 Pay means pay in the revised Wxscales of pay introduced under the ccs (RP) Rules 1986.R In the case of those who retaied the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc IDA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been Continuously drawing the allowance from a date 
prior to 1.10,86. The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prthtectjDn wil M=01x continues till the  empto—y-e-eg--rem- 
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd, •  .2/- 



(copt) 
Sk 

- 	2 	
- 

Note :.Pay meanspay as pay as defined under FR, 
 

The Central Govt employees in respect of Special Compensatory 
allowance.& under there order will not be 

entitled to composite Hill compensatory allowance in additi, However where the Hill Compe. nstory Allowance of any other 
compensatory allowance admissible is 

more beneficial the same may be allowed in lieu of the Speical 
Compensatory allowance. 

The Special Compensatoru allowance will. be  4x regulatd during leave joining x time and Suspensjn in the same manner .s City Compensatory allowance under this Min.istryes Office Memorand No 
2 .((87)-E.TT (B)/64 dated the 27 th November 1965 as amended from time to time, 

These arears will applyto Civilians employees of 
the Centwal Govt belonging to Goup B, C and D only 0  These orders will also apply to the B,C and D Civilians 

employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway Employees the sparate 

orders will be issued by theMinistry of Defence and Deptt of Rail'ays respectively0 
In their application to the staff of India Audit and Account Deptt, these orders issue in Consultation with Controller & Auditor General of India 0  

8, Hindi version of the order is attached, 

Sd/x-x-x_x.x...x 
( RVerma) 

Joint Secy to the Govt of India 
IL 	T 	C 

Sd/-xxx..x 
( Pp Peethamner 
Lt 
For Garrison Engineer 
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(ID. V. S. Ryudu) 
AE BJR 
AGE çr 
For G.rrison Engincef 


